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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): 8ir, myself, in
the company of the hon. Member,
Shri B. K, Daschowdhury, happened
to visit this place and inspected a
number of buildings and various plots
in this area. During the inspection
we came across a very tragic case of
one Shri B. C. Mukherjee, allottee of
plot No. 328 in Chittaranjan Park. It
was one of the filled up plois for
which he had spent a lot of money
for raising the foundation, With all
the sympathy for this old gentleman,
I tried my best to get him some re-
lief but, under the existing rules, I
found that it was not possible at all
to make any departure from it as it
would mean opening the floodgates
to various other claiments, There-
fore, I expressed my inability in the
matter notwithstanding the fact
that it is a case which needs a lot of
sympathy. But, the rules do not pro-
vide for compensation by way of
money. The only offer I can make is
to make some contribution for this
purpose. Beyond that, the rules do
not permit.

MR. SPEAKER: Was not this an
inspired question?

SHRI B. K. DASCHOWDHURY:
Appreciating very much the apprecia-
tion or the sympathy shown by the
hon. Minister towards these poor
allottees, I would like to know whe-
ther the matter would be still kept
open or pending and taken up further
with the Ministry of Finance in order
to ask for additional finances to grant
the petty sums that are required,
which the hon. Minister is not in
a position to do under the existing
rules, and whether he will go to the
extent of changing the rules and
show his sympathy further to some
of the allottees at least, if not all?

SHRI RAGHUNATHA REDDY: I
must say with the greatest respect
that every effort has been made, but
under the existing rules and prece-
dures, it is not poesible.
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AN HON. MEMBER: Then, let
him chénge the rules,

SHRI D). N. TIWARY: If the hon.
Minister finds that the rules stand in
the way of ameliorating the condition
of a certain person or group, would
he change the rules or leave them as
they are?

SHRI RAGHUNATHA REDDY: I
would only submii that though it is
a very hard case, the hard case should
not lead us to making wrong rules.
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VEN-
KATSWAMY): (a) to (c). The work-
ers were persuaded not to hold the
demonstration and a meeting was
held with the delegation of the Akhil
Bharatiya Sugar Mill Mazdoor Sangh
on July 18, 1873. The workers’ main
demands related to the appointment
of g Third Wage Board, payment of
gratuity and lay off compensation,
etc. They were advised to take up
the matter with the concerned State
Governments, in the first instance.
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‘THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): The Akhil Bhara-
tiva Sugar Mill Mazdoor Sangh
(BMS) to which the hon, Member
has referred had written a letter to
me on the 28th June, 1873 saying
that the conditions of about 2,50,000
labour families employed by the
sugar industry were very bad in com-
parison with those of other workers
in this country, They also said that
they would start a hunger-strike in
front of the office of the Union La-
bour Ministry on the morning of the
17th July, 1973. Their demands are:

(a) appointment of a third wage
board;

(b) payment of gratuity at par
with the other employees as
against present practice of
gratuity to sugar industry
workers for only seven days;

(c) payment of lay-off com-
pensation for the lay-off pe-
riod at ful]l rates instead of
the existing practice of pay-
ment of refention allowance.

As far as gratuity is concerned,
not only the BMS but also the INTUC
and the HMS also have made similar
demands ani made repieséntations,
But since the main question has been
confined only to their hunger-strike
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or thie threntened strike eitfier betore
my residence pr befole the office of
the Labour Ministry, therefore, the
reply also has been confined only to
that. As far as the question of gra-
tuity is voncemrmed, the question is
under the attive consideration of
Government, and an appropriate de-
cision will be taken in course of time.

As far as the appointment of the
third wage board is concerned, I sug-
gest that the matter may first be dis-
cussed, because we shal] have to
take into consideration the wviews of
the State Government also. Even if
a decision is to be taken, it is not as
if a wage board can be appointed as
a statutory wage board like the wage
board for working journalists, but
here the parties must be brought to-
gether and@ the employees and em-
ployers wil] have to agree to this
kind of procedure, and then only the
wage board can be appointed.

Therefore, I suggested to them to
take it up with the State Govern-
ment, because the State Government
would also have its say in the matter.
So, I suggested to them to discuss
the matter with the UP Government
which was the concerned authority
and which had a great deal of say
in the matter, especially the question
of the implementation of the second
wage board’s declisiong and alsp the
necessity for appointing a third wage
board. The leaders who met me were
satisfied with this and I thought that
they were happy and went back.
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SHRI RAGHUNATHA REDDY: 1
think 1 have answered this gquestion
very elaborately while answering the
previous question

MR. SPEAKER: His question is:
instead of sending them to the State
Governments, why don't you take it
up direct yourself with the State Gov-
ernments?

8HRI RAGHUNATHA REDDY: The
Central Government 1s not abdicating
its responsibiity in  this respect.
What 1 suggested was that
while the Centra] Government will
certainly deal with this matter, be-
causa we will have to get the opinion
of various State Governments, I re-
requested them also to discuss with
the State Government of UP so that
the State Government of UP may also
be apprised of it. It is not as if the
Central Government i{s not moving in
the dvitfer. 1t is deeply concerned
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with thig matter and it is aware of
its responsibility; at the same time,
1 also suggested to them to discuss
with the UP Govetnment.
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SHRI RAGHUNATHA REDDY:
With your permision, I would like to
assure him that the Central Govern-

ment would take appropriate action
at the appropriate time.

SHR1 S. M. BANERJEE: I would
like to know from the hon. Minister
whether hig attention has been drawn
to the statement made by the All
India Trade Union Congress that the
Wage Board recommendations are not
being implemented either by Gov-
ernment or by industry and so they
have suggested a bi-partite agree-
ment, a negotiated settlement, after
bilateral talks, If so, has a decision
been taken by Government to see
that in the sugar industry also there
should be revision of wages and ser-
vice conditiong after bi-partite talks?

SHRI RAGHUNATHA REDDY:
That is one of the important reasons
due to which we could not hazard a
decision immediately because now
the trade unions are more inclined to
have bilatera] negotiations with the
management than going in for a wage
board. So a decision can be taken
only after proper discussion with the
trade unions and the managements,





